Government of India
Ministry of Finance
Department of Revenue

Central Board of Direct Taxes
WY

F.No. HRD/CM/102/28/2013-14/8145 : New Delhi, Dated: 28.12.2016

To,
The All Pr. Chief Commissioners of Income Tax (CCA),

Subject :- Role and Responsibility of CIT (Admn. & TPS)-reg.
Sir/Madam,

The role and responsibility of CIT (Admn. & TPS) were laid out in F.No.
HRD/CM/102/28/2013-14/917 dated 05.05.2015 (copy enclosed).

2. However, it has come to the notice of CBDT that in some Regions role of CIT {Admn. &
TPS) is restricted by the Pr. CCIT (CCA) and they are not made part of various administrative
functions in headquarter of Pr. CCIT (CCA), especially functions related to transfer and posting,
vigilance etc. As a result in such places, the Pr. CCIT is not able to get the benefit of one more
level of advice from a senior and experienced officer.

3. It is reiterated that the directions issued by the CBDT in this regard through F. No.
HRD/CM/102/28/2013-14/917 dated 05.052015 should be strictly followed and
service/establishment matter including transfer & posting and vigilance should be routed
through CIT (Admn. & TPS). The copy of work allocated to CIT (Admn. & TPS) should be
forwarded to Zonal Member & Member (P&V) for information.

4, This issues with the approval of Chairman, CBDT.
Yours Sincerely

(Digvijai Kumar Chaudhary)
DDIT(CMD-I)(HRD),
- New jbelhi
&{y to :- The Web Manager, www.irsofficersonline,gov.in, with the request to place %}f\b{;e
website. AN

DDIT (CMD~

J(HRD), New Delhi
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GOVERNMENT OF INDIA, MINISTRY OF FINANCE
CENTRAL BOARD OF DIRECT TAXES

#2285 P o001

DIRECTORATE OF INCOME TA
(HUMAN RESOURCE DEVELOPMENT) ¢
ICAOR Building, Plot No, 6, VasantKunj Institutional Area Phase-tf
New Delhi - 110070, Ph. 26130592, Fax 26130594 )
F.NO HRO/CM/ 102 /28 203334/ Ti¥ Dated: 05,05.2015
To,
Al Principal CCITs
Subject:-
Sirfmadam,

In the Cadre Restructuring, the post of OT {Chmputer Operations) has been re-

designated as CIT {Administration & Computer Operations). The same was done keeping in view

the existing workload of the CF (COs) which was co paratively less as such leading to
underutiiization of the officers In the sald cadre. In vie of the above, decision was token 10
redefine the work of CIT{CO) to include handling of the a ministrative functions of the office of

Br. CCIT, hence the post was re-designated to its current esignation.

2. | am directed to convey the following role and responsibiiity of CIT |Admn. & CO) a3

directed by the Board:

3) Haad of Otfice: The power of Head of Ceparimgnt in the office at Pr. CCYT in respect of
administrative work may be vested with the CIT (Admin & CO) for the purpose of
budgetary matters. Severst types of advances uch 25 GPF Advance/Withdrawi, House

Bulding Advence, Carfscooter Advances, Lompuler Advance etc. where

the

administrative approval and finantial sanctlon is to be avcorded by the Hoad of the

Department can be assigned ta CIT {Admin. & CO).

b) Establishment Matters: Service mauers including appointment, senldrity, leave,

Lraining, discipline, V.R.S, MACP, transfer and posting may be assigned to CIT (Admn. &

€O). Monitoring “of HRMS may also be askigned to CIT(Admin. & CO), Power of
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AppRINting authority with regard to appolntment of
delegated to the CIT (Admin. & CO}.

<) Infrastructural Matters: Infrastructural matters rela Ing o hiring of building {office),
land/ building acquisition for new offices ete. may be assigned to CT {Admin. & CO).
issue related 1o deployment of aperational vahicles may alta be so awgned.! _

d) Grievance Marters: matters reljted 1o grivvances |etc. g s monitoring may ba
assignad to CIT [Admin. & co}. ,

#)  The CIT {Admin, & CO) may be assigned all the work[handled by the erstwhlie CIT (CO)
including all computer & System’s related issues and RCC level functions.

f)  Any administrative matter requiring interaction/cominunication with the CBDT and any
oulside authority may be routed through CIT (Admin.|& o). ' ‘

8) Collection and compifation of Statistical and other [Reporrs relating to administrative
nvatiers, ... ... e

hl Al Additional/ICIT tevel afficers
handling exclusively judicial or technical nature of

j are not handied by CIT {Admin, & COJ,would repor

CO). CIT (Admin. & CO) shall be the Reporting Aut

CCIT with respect 1o such Addl./ioint CIT fevel office

i} Any other work that may be assigned by Pr. CCIT,

roup C employees may also be

——

ork and such other functions that
10 Pe. CCIT through CIT {Admin. &
arity of Addl./ Joint CiT in O/o Pr.

3.7he sbove work allocation is by way of a detalled guigaline, However, the Pr, CO)T may,
considering local conditions and resources, only In cases of exigency, modify any of the ghove
under intimation to the 2onal Membar.

Yours Faithfully,

flany.
{Surabhi Sharma}

DDIT{HRD), New Delhj

Copy to the web manager, _g.:,uy__‘_s_r,._j,;;;_;.-_n'i;e[Emjmg.ggm_ with Ihe request to place on the
‘website.

at the headguarters of the Pr. ¢CIT except those
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